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MR. DEPUTY-SPEAKER : The 
House will now take up clause-by-
clause consideration of the Bill . 

The question is : 

''That Clauses 2 and 3 stand part 
of the Bill." 

The motion mas adopted. 

Clauses 2 and 3 were added to 1he 
Bill. Clause 1, the Enacting Formula 
ana the Title were added to the Bill. 

SHRI NIHA R RA NJ AN LAS-
K.AR : Sir, I beg to move : 

"That the Bill be passed.'' 

:MR. DEPUTY-SPEAKER : The 
question is : 

"That the Bill be passed." 

The motion was adopted. 

21.39 hr . 

INDUS RIAL hMPLOYMENT 
(STANDING ORDERS) AM ND-

MENl BILL-CONTD. 

M R. DEPUTY-SPEAKER: he 
House will now take up furthe r con-
sideration of the following motion 
moved by Shri Dharamvir on the 
29th April, 1982, nam ly :-

"That the Bill fu rther to amend 
the Industrial Employment (Stand-
ing Orders) Act. 1946, as passed 
by Rajya Sabha, be takan into 
consideration." 

Mr. Ajoy Biswas. 

SHRl AJOY BISWAS (Tripura 
W t) : Tho Industrial Employm n~ 
(StaAd • Ord I) C ill •.• 

MR. DEPUTY-SPE AKER : If 
you want, you speak. here is no 
compul ion. 

Mr. Indr3jit Gupta. 

l HE INISTER OF 'STATE lN 
THE MlNISl RY OF LABOUR 
(SHRI BHAGWAT JHA AZAD): 
He bas given no am ndmeats, Sir. 

MR. DEPUTY-SPEAKER : Shri 
lnderajit Gupta. 

21.40 hrs. 

[MR. SPEAKER in the Chair. J 

SHRJ INDRAJIT GUPTA 
(Ba irhat) : I will not make a spe ch. 
But there are s me points- 4 or 5 
points which I want t enum rate 
for the onsideration f the 
1'-fioi ter •... 

SHRI BHAGWA JHA AZAD : 
For the future. 

SHRI INDRAJI GUPTA : 
\Vhile y u are pre enti~ us with a 
fait accompli in the sense that you 
never had any consultations a per 
the promi\ , with the Union or you 
did n t wait for t he Indian Labour 
C unference alsc .... (Interruptions) I 
know you aro very much pie dwith 
the fact that you re inserting this 
provi i l fl for paym nt vf a subsis-
tence allowance . o doubt that i 
a g d thing and n welcome thing 
in principle- though I have not 
yet under to d why a wo ker who 
i under susp nsion or wh c guilt 
or innocence i yet t be proved by 
inquiry. why ~hould he not get hisfull 
wag s? Why houlu it be a kind of 
deductil n fr m his w g in the 
nature of a fine? He is lready 
subject d to a fine altho gh it is 
not yet proved whether the ch rges 
framed against him are ub tantiated 
or not. I know the Minister will 
ay that previ usJy he wa getting 

norbi s but w will SO% r 
7 Ya. 



631 Industrial Emp. VAISAKHA 10, 1904 (SAKA) Amdt. Bill 638 

I want to know one thing. When 
this amending Bill was brought after 
so many years-I think f er 1946 
here is nn amending ill-this oppor-
tunity could have been taken to 
remove some of the worst lacunae 
t hat are there in tqi Act. For 
example, there is no obligation on 
any employer to a Jopt the Stand ing 
Orders in his concern. T here is a 
model Standing Order which is not 
mad e obligat ry on the employers to 
apply a nd adopt it in their e tabli h-
ment. What is the result ? We arc 
told frequently tl1at the trad unions 
are only b thering about the higher 
paid employee5. But I am aying 
why th mall pc pl have been left 
out. Thi Act a it tand n w, 
applies nly t e t bli hment which 
employ a minimum of 100 workers. 
'Th r are very sm II unit where 
there i ab lut ly weated labour 
v ithout any rvice condition , witb9ut 
any regulation f condition . where 
th p or t peopl~ are working-
small unit employing le than 100 
worker and where the need for stan-
ding ordt:r and r gu lati n of rvice 
c ndition ic; even more important. 
have been kept ut and exempted 
fr m the p r<. vhi ns f this Bill. 1 his 
might very well have been amended 
and brought this time and the cover-
age could have be n extended, but 
it has not been done. I do n t 
know why th Mini ter ha over-
look d the e thing . 

S c ndly, it i a fact that violations 
of th exi ting tanding Orders go 
on with impunity, but th re arc no 
pen hie for it . I will iv him one 
example. In th jute in ustry - ·a 
We t Ben al thi i o ne of the 11aj0r 
indu trie - ther are slJnding rders 
in for e. A cording l the e Stand-
ing O rd r - it i written t ere a 
B dJi worker is a worker who is wor· 
king t np rarity in the place of the 
permanent orker wb is a s nt. 
T he permanent worker fall sick 
or h g home n leave and 
duri ng hi ab enc.e the man wor-
king in hi pla - lhis is wh t is 

ritten in lhe S nding Order of the 

J ute Industry- is the Badli worker. 
T he J ute industry is full of thousands 
of such people •.. 

PROF. ADHU DANDAVATE 
(Rajapur) : Textile also. 

SHRI TNDRAJIT GU P A : Yes, 
textile al o. They go on working 
month after month, year after year, in 
permanent vacancies and they rema-
in cla ified as Badli workers. This 
is a gross violation of the Sta nding 
Orders and I am sorry to say, that 
over the years we have fai led to get 
this thing remedied. Jn West Bengal 
there ha vc been so many strikes and 
we could not do anything and this 
Standing Ordet never came to our 
help and the Government has done 
nothing to help the workers in this 
matter. I want to know whether 
under the Stan ing Orders it is 
possible to keep a worker suspended 
for an indefini te period. Can an 
empl yer suspend a worker a nd keep 
him suspended pending domestic 
inquiry fo one year or two years or 
three years or any period ? There 
is no limit in these Standing Orders. 
1 here is no limi t in the model stand-
ing orders also. 

l cao give you so many instances. 
1 here i a big concern in Bengal-
Bengal Potteries-with Mr. Bhagat as 
its anaging D irector. He is a 
great fav urite in New Delhi ruling 
circl . a lso who comes here fre-
quently. He has suspended half a 
dozen worker because he does not 
like the c mplexion of the Union. 
H has naturally made charges 
against them. The e a re to be enqui-
red into. That enquiry is not he1d 
the.; workmen remain suspended for 
::i.b ut 2! years. I it p ermitted ? 
U nd r which Standing Orders, is it 
p rmitted ? An indefinite suspension 
c n never be permitted ; there has 
to be some ti melimi t within which 
the enquiry has to be completed. 
After that you can say that he is 
n~~y or innocent or anything you 
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[Shri Indrajit Gupta] 

But the Standing Orders do not 
provide any compulsion fi r this kind 
of a thing. T hes big loophol and 
lacunae are there and this was an 
opportunity when this amending Bill 
was brought to plug some of the 
loophole . ut, unfortunately, 
nothing has been done. 

Then, Sir, one other point I wi h 
to make out. Here is the exp re -
sion 'appropriate G overnment'. 
What is the definition of 'appropriate 
Government' ? Is that ref erring to the 
industrial disputes under the control 
of the Central Governm nt ? What 
is meant by 'under the control of the 
Central Governm nt 1 At pre ent, 
under the Industrial Di putes Act, 
the 'appropriate Government' i n t 
defined in thi way. here arc public 
sector undertakings which have got 
units in different part of the 
country. 

Take, for example, the Hindu tan 
Machine J.ools or any big public 
sector undertaking which has got 
factory units Jocated in different 
State . If any in u trial d i pute 
take place thef ; it is oot the con-
cern of the Central G overnment, the 
re pective State Government i 
supp ed to look after tho e in-
dustrial dispute . That i the 
provi ion under the IndustriaJ Di -
pute Act. In the Standing Order 
Act, you have aid that if any 
industrial e tabli hment are under 
the control of the Central Govern-
ment, in that ca , the Central 
Government may be the appropriate 
Government. What doe it mean 1 
I am not clear about it at all. Here 
the coal-mine , Pore and DockB, 
bank and ome other tabJi bment 
of this kind come directly uod r 
the control of the Central Govern-
ment. What about all the e public 
sector undertakings which have got 
th ir units located in different 
States? Por any one of the under-
taking lik the Indian Oil Corpora• 
tion, Hindu tan Machine Tools, 

Bharat Heavy lectricals or any of 
them, which i the ppropriate 
Governmeat 1 Is it the Central 
Governm nt or is it the St tc 
Government in that State wh re 
that particul r unit h ppen to be 
loc ted? 1 s there one conception of 
appropriate Government under the 
Jndustrial Di pute Act o.nd nother 
conception of ppropriate Govern-
ment for thi Act? hi i fuU of an -
mali . I think littJ more thought 
should be given by the M ini try. 
When, after thi rty six years, they 
bring forw rd lhi amending 13iJI, 
little m re thought should ha\'e been 
given a to bow th amendment 
should b pr perly formulat d and 
h w the loopho le sh uld be 
plugged. You ve never bothered 
to hol a littJ c nsuhation with the 
trod mon . 

ow, the Minister i relying olely 
n thi one fact; there w no 

precis obligati n regarding the 
ub i tcace alJowance, the point b 

been brought in very w II. Th t i 
a g d thing a far a it g . I do 
not know why the poor man who i 
us~ nc.lcd and who m y turn out to 

be innocent afler th enquiry nd 
who may be clcare of the c rge 
brought ag in t him in the mean-
time, houJd have lost 25CX or 50 % 
of hi wage ? Why h uld that 
wage deduction be imposed on him 
until it is proved th t he i guilty 
of the charge 7 Moreover, ir, it 
i aid th t und r Cl u JOA , 
( I) (b), the workm n will be p id 
at the rate of evenly-five per cent. 
of uch wag for the rem "niog 
period of u pen ·on if the delay 
in the completion of di ciplinary 
proceedin ag in t uch rkman 
h n t directly ttribut blc to the 
conduct f uch workm n. But 
uppo , the dcl y in he di cipli-

nary proce in i due to the lnp e 
of the emp1 ycr th m Iv . hat 
happ .. ns ? Why h uld he n t g t 
100 p r cent waSi ? I h ve giv n 
you the example f B ngal Pot• 
terie where deliberately th m n gc-
ment i n ither proc iag with the 
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enquiry nor is it withdrawing the 
su pension order. For 2 years or 
21 years the peop1e remained 
u pended and they went on getting 

25 % of the w ge deducted. For 
what rca n? When the workman 
has not committed any otl'ence, why 
should this interim fine of deduc-
tion of w ges be imJ?O ed on him? 
S , what you are giving with 
one hand, you are taking a way 
with thi= other hand. That 
i why I am very much dis-
appointed becau this Bill came 
after a long time, It could have 
be o mended in a proper and 
uit ble way. Since the Minister 

profi c that be i all along on the 
idc of the workers and all that. this 

thing could have b en done in a 
much tter way. I know that 
Rajya Sabha bas pas ed this amen-
ding Bill and t herefore they are in 
a hurry to pas it her . But the e 
thing hould not be d o ne in such 

hurry. The lion I Labour 
mmis ion h al given opinion 
ut the matter . It i high time 

th t ll tbe tbing are codified into 
one comprcbensiv J gislation ; but 

e re g ing on d ing this piecemeal 
m nd nt : one d y Jndustri I 

D i pute Bill, one d y, St nding 
Ordc mpJoym nt ill, nd 

n . hen heh circulated an th r, 
the T r de Uni n Act Amending Bi ll . 
In thi y we re not able to h ve 
any om r hen iv outl ok on the 
pr .1 m hol . 1 her fore, 
I thtnk, he hould give a s ond 
lo k t the e m tt r nd not try 
t ru h th rough the thing in tbi 
m naer. hank y u. 

nee ruin 

have not, out of this Bill taken away 
something but we have said this : 
UptiJJ now, till this Bill is passed into an 
Act, the worker who is suspended gets 
50 % of his pay during the suspension 
period . What I am doing in this 
Bill is this. Upto 90 days he will get 

0 %. but after that period he wm 
g .. t 75 %. 1 he question is: Why not 
100 % ? Sir, Government has to look 
in wider perspective. Even the 
Government servants who are sus-
pen d get maximum of 75 %. 
1 bcrefore, what I have done is this. 
I have rectified an infirmity in 
r pect of these workers and brought 
it to 75%. He bas said about com-
prehensive Bil I. At )east in this field 
of industrial relations with the trade 
unions we do not hurry with these 
thi ngs : ic is true we should consult 
t h trade unions and get their con-
s n us. But unfortunately for me in 
ti e Labour Ministry whenever any 
imp rlant thing is brought up for 
discussion, never the consensus 

mes. Now, this is an important 
provision : The worker has so far 
be n get ting only 50%. Probably 
Parl iament did not find the time so 
ti r and this provi ion has remained 
like this since 1973. What I have 
done since I assum,.d oft:ce is this: 
I have quickly got one aspect settl d 
o nd brought this amendment before 
the P rl iam nt. Such demands for 
bringing in a comprehensive Bill 
are very often flung at our face. I 
want to ay one thing very clearly 
on this point. For a comprehcn.sive 
Bill, a very long years are reqmred 
to bring my friends to the table 
~ n I t make them understand. 
B u c. they do not agree. Even if 
on p rticular is ues, and on 4 clauses 

ut f 100 there is difference that 
c n n ver go th.rough the Parliam1:nt 
and c n never come into an Act. 
1 here~ re I bave decided on this- it is 
not anti-labour but it is pro-labour. . . 
Ev n if I can get through one prov1-
i o in P rliament, I feel I have done 

something good. 1 her~fore in tb~s 
Bill I am doing one thtng at least 1f 
not tbe other thing which the Hon. 
Member has said. 
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[Shri Bhagwat Iba Azad] 
About Badli workers, he b s aid, 

in textiles and in jute. there are 25 % 
who are almost on some day or the 
otb r ab ent-regu1ary absent: there-
fore we have to provide for Badli 
work, both in te tiL and in jute. 
·1 hey get the same pay and privi-
leges a permanent people. aut the 
question is this: Te til and jute are 
labour-intensive industrie . Do th 
Hoa. Member say that becau there 
arc 25 % permaneotly absent and 
Badli worker are there, therefore, 
textile and jute should ke p always 
125 % permanent ? (Interruption). 

SHRI INDRAJIT GUPTA · 
Why are you def ending the mill 
owners now ? 

SHRI BHAGW T JHA AZAD : 
You are defending th mill owners ? 

SHRl 1 DRAJI GUPTA : o-
body talks about the 25 ~~ absentee . 

SHRI BHAGWAT JHA AZAD : 
You are making wrong charge. You 
are intere ted in the mill wncr . 
You talk of labour here and you 
have a conspiracy with the mill 
owners. I am a poor man and l do 
not care for the mill owners. You do 
it. You now ee what the West 
Bengal Government are doing for 
the mill owner . Well there are 13 
lock-outs and the West B agal Gov-
ernment can"t get it done with the 
CPI (M) Government with the 
support of the Hon. Member. Tbci; -
fore, let him not charge me on the 
wrong side. I have never been the 
supporter of the mill owner. 1 never 
think of a milJ and I am a poor 
farmer's son. Therefore, Jet him 
not charge me on that ccount and 
if he charge me, I wilJ say that he 
is the supporter of the mill owners 
because they speak something in 
Parliam nt and do ometh!ng else 
outside the Parliament. Why hould 
they talk of defending the mill 
owners ? I am not defending th m. 
(Interruptions) I am aying the fact. 

The fact is lhat the t xtil indu try 
an i jut industry require 2 % m re 
becaus of the permanent ab ent s. 

SHRI I D RAIIT GUPTA : How 
many per ·nt of the pe pie are ept 
a ·batlli' worker for years to-
ge her ? 

SARI BHAGWAT JHAAZAD: 
That is true. 

SHRI I DRAJIT GUPTA : ot 
in t emporary vacanci but in per-
manent v caocie ... 

SHRJ BHAGWAT JH AZAD : 
Y , I know tbac. 

SHRI INDRAJIT G UPTA : Then 
why are you defending the mill 
owners ? J:.verybody knows that. 

SHRI BHAGWAT JHA AZAD : 
It i a very implt.: point. The 'bad Ii' 
workers are tberc in the place of 
some permanenr w rJ.. rs who a1 e 
ab nt. 1 he m ment they r igo, Lhc 
po t will beet. me vac.1nt a nd they 
will be fllled up. It i a imple 
method. nly bv y ur houtin [ 
am nul g 111g to be ·arrit:<l a\ ay by 
thal. Tf y u are f r la ur, l also 
under tan<l what i lab ur and what 
labo ur lea 'er i . You r advocating 
all the time in Parliament b th f r 
votes and politic: ar d ut idc the P r-
lium nt. in K erala and We t Bengal, 
for the mi ll own r beca.u e your Go-
vernment could not get the lo k-out 
lifted for th poor w r ker . I am 
giving you an ex mplc, in the ame 
jute indu cry, iF y u want. 'Ve are 
. implc per ns ml I have the same 
thing 10 1 y hea t but th y have a 
doubles andard. 1 he& C mmuni. t 
friends- me time red and m 
lime tberwis - sh u Id no charge 
the G vernment when they are tbem-
elve living in glas hou e and well, 

I have als got doub]e st ndar s for 
them. (I flt rruptions) M r . Spe ker, 
Sir. I am mor pr f s ional than thi 
gentleman. They hatl only learnt 
Marxian priocjpl some hundred 
of year before. But tlley do not 
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know the time now which is on the 
si e of labour. They only do things 
inside. 1 hey shou ld not do this. 
M r. Speaker Sir, I say that this is a 
Bill which is beneficial for the worker 
and t hat is this, I have not done 
anything new. T he Gov .... rnment 
servants get a minimum of 75 /. when 
on suspen ion . W hat I have dor.e 
for the workers is t hat so far they 
were getting 50% no w they will get 
75 %· Y u will ask : why not 
100% ? I have already said that. 
Only two Seate Governments have 
do ne it. Even a majority of the 
Stat Governments have not been 
able to d it. Th~refore . I am only 
doiog a thing . n c nformity with 
what is prevalent in the C entral 
Government and also in the State 
Governments. T here might be o ther 
pr vi ions to which the H~n . 
Member refer which should be 
brought f rward in t his House. 
T hat we shall see in fu tu ~e what can 
be done. H wants that the Indus-
trial D isputes A t, lrade Unio n Act, 
Empl yment Standing O rder and 
everyLhing sh ulci be put into one in 
a co mpreh nsive Bi ll. T hat is not 
pos ible. here are different issu es 

n which we have enacted law . I 
am not d ing something new. You 
hav b n a ociat ing with t he Trade 
Unions in th pa t. Ma ny Acts are 
there. A and when the occasion 
a ri. e , we wi ll co me to the Parlia-
ment a nd do it because we feel that 
in. tead of ha ing a comprehensive9' 
Bill, n whicb it is d ifficult to get an 
agreemen t n each issue, it is better 
that we give the workers a much 
benefit a nd relief a I a n d o , a. the 
G overnment can d . Therefore, 
w nre bringing thi Bill before this 
Hou e. I hop the Hon. M emb1;.r > 
in pitc of hi ' ra. e an feeling ; 
will uppor t this ill. 

{Int rruptiansJ••. 

22 hr . 

M R. SPEA R : These words 
will not go on record. 

MR. SPEAKER: The question is: 

"That the Bill further to 
amend the Industria l En1ploy-
ment (Standing Orders) ~ct, 
J 946, as passed by RaJya 
Sabha, be taken into consi-
deration." 

The motion was adopted. 

MR. SPEAKER : Now, the 
House will take up Clause-by-Clause 
consideration of the Bill. 

The question is : 

"That Clause 2 to 9 stand 
part of the Bi lJ. " 

The motion was adopted. 

Clnuses 2 to 9 " ere added to the 
Bil/. 

MR. SPEAKER: The question is : 

•'T hat Clauses 1, the Enacting 
Formula a nd the ~l itle stand 
part of the Bill." 

The motion was adop ied. 

C lause 1, the Enacting Formula 
the Title ll ere added w the Bill. 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF LABOUR 
(SHRI BHAGWAT JHA AZAD): 
Sir, I beg to move: 

' ' That the Bill be passed. " 

M R SPEAK R: The questio n is: 
" That the Bill be passed." 

The m otioll was adopted. 

MR. SPEAKER: The ittings of 
the House were fixed for 3rd, 4th, 
5th and 6th May, 1982. But .... 

' 

PROF. MADHUDANDAWATE: 
In the meantime, I may tell you that 
the privilege issue is pending. 
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StIR! RAM VILAS PASWAN
(Hazipur): Sir, today I moved
privilege motion against Shri Venka-
tasubbaiha.

MR. SPEAKER: But the deci-
sion of the House was that We
adjourned sine die. But before we
disperse, may I thank you my

friends, my colleagues, Hon. Mem-
bers of this House for the nice way
you have helped me in carrying out
this onerous duty of the Speaker.
I am really grateful to you.

22.04 hrs. Lok Sabha then adjourned
sine-die.


